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JfAFE F THAT
PUBLISHED BY AUTHORITY

g, 12] =, faeett, AT, Sad 12, 2022/919 22, 1943
No. 12] NEW DELHI, WEDNESDAY, JANUARY 12, 2022/PAUSHA 22, 1943
FIRAIE FA FATAT

T3 feett, 11 S99, 2022

araL[. 12(31).— = g, Fudr aferfaae, 2013 (2013 &7 18) #it 4T 469 Fr ITTT (1)
AT (2) o 91 qfead a1 396, 91T 398, 41T 399, &Y 403 3T &TT 404 FTT J&< oTRAT T TN Hild
T, AT (TSE T wrTay 37 ) 3w, 2014 § i Feired w2 & forg Metated [ aqrr g,
FAT:-

N

1. 9 T ST TEH.- (1) 7 FFAT1 &7 Foet (TEeror Faiay i 6re) Ferree a9, 2022
FgT ST

(2) T T 1 S[eTE, 2022 F 99 2l

2. FOAT (TSEE0T HATAT a7 6 ) 2w, 2014 H, a9 |, 92 | (Fa1 sttertaa+, 2013 #i
1T 403 F TEd BIEd F4d g Hid) §, ST-AE ‘@ & T 97, MHAEd ST-A Siaeqmaa i [T,
ERIGE

“g. AHTed 9FT 9ot § g T 9TT oM@ar =9 dfa=aw &r o=y 92/137 & dgd Jredl
FAAT THATLT T BISHT I BISA FEA & (10 ITEAT F B Fd H Fedd g & (o0 ATIw ek 97 35
ATATh g (FIATT ATHAT |) AT Feferied areoft ar) g : -
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qrefy
w.4. | e & safer T S[5  TOIST &/ € | I [ OIS €7 |
# fafes g 3g s o= (@
)
(1) (2) 3) (4)
1. 15 fo=f o (g7 139 q9r 157) | U 91X ATATA [oh -
2. |15 R afmaar 30 Raas | THH FECE AoF BT | Fremer wrfn o #7 3
(41TeT 139 TA157) 3 oy et & | 2 T AT
30 fa=
3. 30 &= & stfer 7 60 3T % ATHT IS o T 4 | ATHTT RIS 8T FT 6
Gl T
4. 60 oo & arferh = 90 fawt o HTHT RIEORT & FT 6 | HTAT RIZRT Lo T 9
Gl ' T
5. 90 3 & offdrF qur 180 R a | W FIEfeiW o 1 | qrepresy wrefonT o #7115
10 A7 T
6. | 180 fa= & srfar HTHTA BT O FT | St HrEfenT ook 7 18
12 7 THT

feour 1: 37 stfafe o 3= grm, afe ow faee & feet a9 7u -y e foo s

[ IT 3F ATATITH [, STET T HIHAT 21, I AT, T w3 F2 00 Qi & 9 a1 92 & $it qafd 5
T < AT &7 F ATTF T S-TTET ASUART-22 IT T-ITET FUUH-3, STHT AT FTHAT g1, T B2 Fd |
[ERIRE AR EE E R

feroqur 2: ST 37 ATARE o 37 g, ATATh $[e TATT dal AT SITua
feoqur 3: Ut (TSECIHTOT FATAT TAT ) Fored =\, 2022 F YA g H TF wEd U

T S-9T=T ATSUAET-22 AT £-IT=T TUUH-3, ST T ATHAT 2, HT TET IF AT ok I =i

FLA F TITSATS AT T [0

[7.5.01/16/2013 HUA-V (T7E-1)]
.31, qid, 9 qi=a

feroqur: g= e A % TS, AR |, STETer, @ 3, 3uET (i) § weAr 9v.#.4.268(37)

e 31 779, 2014 FRT YHTAT T 10 o ot Feasnq Refertad g genfaa & 7w -

w4, srferg=T S stfdREeT f aE
1. at.#1.14.297 (1) 28.04.2014
2. ar.ar.f4.122(31) 24.02.2015
3. a1.%1.f7.438(31) 29.05.2015
4, a1.%1.57.493(31) 06.05.2016
5. aT.#7.77.48(31) 20.01.2018
6. aT.#7.59.435(31) 07.05.2018
7. aT.#7.59.616(31) 05.07.2018
8. ar.a#1.f4.797(31) 21.08.2018
9. a1.%7.f4.905(31) 20.09.2018
10. ar.ar.f4.143(31) 21.02.2019
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11. =1.77.1%.329(3) 25.04.2019
12. 1.77..340(31) 30.04.2019
13. 1.71.1.527 () 25.07.2019
14. 1.77..749(z1) 30.09.2019
15. ... 127(3) 18.02.2020
16. 1.41.77.170(=) 12.03.2020

MINISTRY OF CORPORATE AFFAIRS
NOTIFICATION
New Delhi, the 11th January, 2022

G.S.R. 12(E).—In exercise of the powers conferred by sections 396, 398, 399, 403 and 404 read with sub-
sections (1) and (2) of section 469 of the Companies Act, 2013 (18 of 2013), the Central Government hereby makes the
following rules further to amend the Companies (Registration Offices and Fees) Rules, 2014, namely:—

1. Short title and commencement. (1) These rules may be called the Companies (Registration Offices and
Fees) Amendment Rules, 2022.

(2) They shall come into force with effect from 1st July, 2022.

2. In the Companies (Registration Offices and Fees) Rules, 2014, in the Annexure, in item | (Fee for filing
under section 403 of the Companies Act, 2013), for sub-item B, the following sub-item shall be substituted, namely:-

“B. Following Table of additional fee and higher additional fee (in certain cases) shall be applicable for delay
in filing of forms other than for increase in Nominal share capital or forms under section 92/137 of the Act or forms for
filing charges.

TABLE
SI. No. Period of delays Additional fee as a multiple | Higher additional fee as a
of normal fees multiple of normal fees (for
certain cases)
1) ) ®) (4)
1. Upto 15 days (sections 139 | One time of normal fees
and 157) -
2. More than 15 days and | 2 times of normal filing fees | 3 times of normal filing fees
upto 30 days (Section 139
and 157) and upto 30 days
in remaining forms.
3. More than 30 days and | 4 times of normal filing fees | 6 times of normal filing fees
upto 60 days
4, More than 60 days and | 6 times of normal filing fees 9 times of normal filing fees
upto 90 days
5. More than 90 days and | 10 times of normal filing | 15 times of normal filing fees
upto 180 days fees
6. Beyond 180 days 12 times of normal filing | 18 times of normal filing fees
fees

Note 1: Higher additional fees shall be payable, if there is a delay in filing e-form INC-22, or e-form PAS-3,
as the case may be, on two or more occasions, within a period of three hundred and sixty five days from the date of
filing of the last such belated e-form for which additional fee or higher additional fee, as the case may be, was
payable.

Note 2: Wherever higher additional fee is payable, additional fee shall not be charged.
Note 3: E-form INC-22, or e-form PAS-3, as the case may be, filed prior to the commencement of the

Companies (Registration Offices and Fees) Amendment Rules, 2022 shall not be reckoned for the purposes of
determining higher additional fee.

[F. No. 01/16/2013 CL-V (Pt-1)]
K.V.R. MURTY, Jt. Secy.
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Note: The principal rules were published in the Gazette of India, Part I, Extra ordinary, Section 3, Sub-section (i)

vide number G.S.R. 268(E), dated the 31 March, 2014 and subsequently amended by:-

Serial Notification Number Notification Date
Number

1. G.S.R. 297(E) 28-04-2014
2. G.S.R. 122(E) 24-02-2015
3. G.S.R. 438 (E) 29-05-2015
4. G.S.R. 493(E) 06-05-2016
5. G.S.R. 48(E) 20-01-2018
6. G.S.R. 435(E) 07-05-2018
7. G.S.R.616 (E) 05-07-2018
8. G.S.R.797 (E) 21-08-2018
9. G.S.R.905(E) 20-09-2018
10. G.S.R.143 (E) 21-02-2019
11. G.S.R.329 (E) 25-04-2019
12. G.S.R.340 (E) 30-04-2019
13. G.S.R.527(E) 25-07-2019
14. G.S.R. 749(E) 30-09-2019
15 G.S.R. 127(E) 18-02-2020
16 G.S.R. 170(E) 12-03-2020
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